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2. 39 vﬁaﬁh 3 aqfuqam ® w& T (u) Other than Celluloid Films

T B A @ 4 77 # Durationin - Predominantly Other than’
[ 801/7/2005-TF (F) } _rninutes ' Educdtionsl fitms  Predominantly - -

: ) (upto and (Rs.) Educational Films
. 3?‘ e, WY wfe inclusive of) o “Rs)
femuft . -fE 9w, 1983 = 9 WL 381(8) 1 ' ) 3.
% WEd 9RA B TS, W 10, WS 3, I9-TTE (n)ﬂ
10 280 950
e fram v fpe e 4 ' 0 560 1850
\ﬂNISTRY OF INFORMATION AND BROAD a 0 &0 3000
‘ CASTING 40 T4 3700
"NOTIFICATION 0 920 4600
Ne:w Delhi, the 2nd July, 2007 a 1100 5540
G.8.R. 457(E)— In exercise of the powers conferred n 1280 6400 .
by Section 8 of the Cinematograph Act, 1952 (37 of 1952), 8 1480 7400
Central Government hereby substitutes Rule 36 and Rule I 660 - 8300
44 of the Cinematograph (Cemﬁcatlon) Rules, 1983 by the 100 1840 9200
following: :— ' 116 2020 10100
“36. Fees— (1) A fee shall be charged forthe - = |5 200 11600
examination of erery film at the:ates laid downin o
130 2400 12000
the following Table and the same shall be paid ) %60 : 12000~
either in cash or remitted by postal order or bank 40 & ' ‘ X
draft to the regional center of the Board where the o 2740 : 13700
film is to be examined. _ | 160 . 2940 14700
Table ofFees . 170 - 3120 15600
Partl— Exammanon Fee: ] 180 - 3300 16500
G) Celluloid Films ~ oo ~ 10 3500 17500
. T 3660 18300
Length in Predominantly ©  Other than 20 N . '
meters {upto  Educational fllms  Predominantly _ o
and inclusive  {Rs.) Educational Films Part I1. In addition fo the Examination Fee
of) S R - mentioned in Part1 above, Screening Fee shall be charged
1 2 ' 3 -~ asunder: —
0 "0 1000 ) Ce!lulold Films _
&0 400 2000 _ Length in Meters . Screening Fee (Rs.)
900 .60 - 3000 {upto and inclusive of)
1200 SO0 400 T >
1500 100 5000 _ _ :
1800 1200 . 6000 A 300 100
2100 1400 000 ‘ .
2400 1600 8000 60 20
2700 1800 9000 . o0 30
3000 000, 10000 :
3300 2200 1000 - : 1200 400
3600 ' 2400 12000 :
3900 2600 13000 1500 ‘ ) 500 _
4200 2800 14000 "~ 1800 600
* 4500 : 3000 15000 :
4800 300 16000 2100 - 0
5100 3400 - 17000 2400 800
5400 3600 18000
700 . 3800 19000 : 2100 900
1000

6])0 4000 20000 ) 3000 and above
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(iiy Otherithan Celluloid Films

Duration jn Minutes Screening Fee (Rs.)
(Upto anc;ﬁ inclusive of)
¥ 2
1b ' )
. (N ‘ 140
k) 210
40 ’ 280
£ 4 ‘ 350
60 420
n 490 -
% 560
) 630
100 700
10 — 0
120 ) 840
180 00
MO 980
150 1050
160 - 1120
170 o 1%
180 1260
190 1330
20 1400

(2) Fee for examination for certifying alterations under .

Rule 33 — Fee for the examination of a film for
certifying alterations under Rule 33 shaill be
icalculated only with reference to the reel or reels
[(or cassette or cassettes), in which the portion or
‘portions excised, added, coloured or otherwise
altered occur and for the purposes the rate specified
in the table aforesaid for original certification shall
be applicable:

Provided that where the alteration is by excision,

the fee chargeable shall be at the rate of rupees
seventy pet each endorsgment.

(3) A feeof rupees seventy shall be paid for a duplicate
copy of the certificate. |

|
(@) Inthe eventof anapplica jon for certification being
withdrawn before the fil is examined, the Board
may on an application rhade to it in that behalf,
refund to the applicant the amount of fee paid
towards theexamination f the film after deducting
twenty five per cent of tje amount so paid.

(5) In the event of an appljcant faifing to present a
runnable print before the{ Examination Committee
‘or the Revising Committée on the day and time and
at the place fixed for such xamination, an additional
fee of tweity five per cént of the fee payable for
examination of the filmjunder this Table shall be
paid before another pl
examination of the film i4 fixed.

(6) If, by mistake, miscalcultion or sach other reason,
the applicant pays towands fee for the examination
of any film any amount i eXCess of the amount of
fee payabie under these rules, the Board may, on
an application made in that behalf, within a period
of one year from the daié of certification of the film,
refund to the applicant Tlte amount so paid inexcess.

(7} Any person who ap‘ lies to the Board for
information regarding the certification or any other
particular in respect of @ film shall along with the
application, pay a sear¢h feg of rupees thirty five

L

per each titleof the film. |

1

7. The above changes will take effect from the date of
publication of this Notificationtin the Official Gazette.

: 1 [No. 801/7/2005-F(C)]
'V.B.PYARELAL. It Secy.

Note : The Principal Rules wer:b published in the Gazette of

India, Part I, Section 3 (i) vide number (3SR 381 (E) dated
the 9th May, 1983, :
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